
J~Or 

O.A.730/20 11 

ORDER DATED 2 nI OF NOVEMBER. 20 1]. 

11, Sabo o .......... 	.-Applicant 

Vnz. 

U-n of builack, Others 	--Req.-n-mdents 

C' Oram: 

A(ATLE *M.R. C.R. W.-MA-PATRA, ME."IMBER AI)TIVIN. 

H( 
4 -ILE MR. A.K. PA.TNAjK.,.Mk...%4BJ-J JUDL. 

Heard Sn NA, Ro-utnay., Ld, Counsel appearmg for the 

applicant and Sri S.K. C~ha, Ld, Standing Couns-el for the Mys./Respolidents 

on whom a copy of this O.A. has. Wicady been served and pemsed the 

materl ails plac. ed on. record, 

' Th- (`rigina-1 App"cat'in has been filed with a prayer to L- 	P, J - 	1.1 D 

direct the Re~Tq ondents to gT.IUlt full pen-011on in tenns (ARBE' 'N,, o.222/*2009 

under An-ne.xure-Af'2 md grant of consequenhal fuiancial benefits. 

3. D ' the course ofbeani-llg SnROTIMII,, L d.. Counsei for the UTIPRI 

VI)IIC-ant brought tc, our notice that the ~-.ip 	 e , esei t loll to . pllcant -h,,is t1led al" PT , i. at' 

the Respondent Nn-.2 Vide Aanexure-AJ3 dated 10.01.2011 md having 

received noresponse, heh,,izni(Nvedth.i.s'['nbunai'mtfiel)rcse-ntC).A- He 

filrther submitted that he would be satL'Sfied if a direction is is-sued to 

Re,spondent No.2; to con'Szlder the pending Tepresentation. vide A.nncxuTe-,k/3 

dated 10.01.2011 and dI.T.. ose of the simne within aspe.C.1-fic. tilne frame. 

4, HICIVIng considered the submisqi ons made and as agreed to 

by the. Lid. Counsel for the pwiles, without going into the men't of the cage, 

Respondent No,2 Is directed to con-Sider mid dispose of the pending 

L— 
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representation Vide Annexure-A/3 mid pass a --,pea]6-ng & reasoned order ass 

per nile as expeditiously as possible preferably within a peniod of two 

months ftom, the d.-te of receipt of copy of this order under intimation to the 

applicant. 

5.Wi.th the- above. observation and direction, flus O.A.. is 

disposed of at flicadmissionstage itself. Nocosts. 

& As requested by S.-ri N.R. Routray,Ld. Counsel appearing for 

the applicant send copy of this order along with copy of the O.A. to 

ReTsondents No.2, 3 &-, 4 by 	Free copies of this oTder be also 

made over to the Ld. C.ounsel. for the paTtles. 

N~avut~-- 
MENBER JUDL. M ~MN. 
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